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IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR

WF No. 294712 of 2023

(THE TAWAHARLAL NEHRU KRISHI VISHWAVIDYALAFA AND OTHERS Vs THE STATE OF MADHYA
PRADESH AND (O THERS)

Dated : 05-12-2023

Shri Praveen Dubey - Advocate for the petitioners.

Shri Girish Kekre - Government Advocate for the respondents-State.

Heard on the question of admission as well as on mterim rehef.

By the mstant petition, the petitioners are challenging the order dated
05.09.2023 {Ajmexure—PJ" 1] pas ed b}r the Collector, Tikamgarh whereby the
land has been alk:-;ﬁd Medical Education Department.

Accordingito thedc o ‘ itioner, said land had already
vested in the'p -1/ si m 15 give inder the statutory provisions
for the p -l:i-".-r' ishing A i SR District Tikamgarh, He
further subm tEsar:l ang !’P shtol anybody else.

Cﬂ'ﬂs H'll (v I .i'.'

- ___‘_'r-.* to the respondents on
. ,__ AD mode, returnable within six
weeks. : :
Shri Kekre also requﬁ for time to seek mstructions because he submits
that the decision has been taken by the Collector in pursuance to a declaration
made by the Chief Minister of the State for establishing Medical College on that
land. However, in the existing situation, the State has to submit a reply so as to
disclose as to whether the land allotted to the petitioner-organisation can be
allotted to other organisation because granting land to both the organisations
was for public purpose.
By way of interim measure, it is directed the operation of the impugned
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order dated 08.09.2023 (Annexure-P/1) passed by the Collector Tikamgarh

shall remain stayed till the next date of hearing.
Certified copy as per rules.
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